
IN THE CENTRAL ADMIN16TRATIVE TRIBUNIL, 
CUT £?CK BENCH,CUTT?CK. 

ORIGIN 	APPLIC T I .NNO .J94 

Cuttack, this the 8th day of February, 1995 

Ghanashyn ethi 	 ,..• 	 Applicant 

Vrs. 

Union of India and others 	... 	 Respondents. 

(t?OR INSTRUCTI3NS) 

Whether it be referred to the reporters N. 
or not? 

Whether it be circulated to all the Benches N 
of the Central Administrative Tribunal 

or not? 

'>(J 1 
(MRAJERA P1s) 
NEMBE R ( 	STRAT ION) 



IN Li-IE CE. NT RAL AVMINI6TRAJ 
CUTTACK BENCH, CUTTACI  

ORIGINAL APPLICATION NO.240 OF 1994 

Cuttack, this the 8th day of February,1995. 
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CORAM: 

THE HL)NXRA3LL MR .H JENDRA PRAS ?L) ,NEMBE R( ADMN,) 

Ghanashyam  ethi, 
Sub Post Master, 
Al anahat, 
Jagatsinghpur 

By the Advocate 

0000 	 Jpplicant 

Mr.L P .Dhalsamant, 

-veru - 

Union of India, 
represen Led through the 
Chief Post Master General, 
Orissa Circle, 
Bhubaneswar-753 001 

Superintendent of Post Offices, 
Cuttack South Division, 
Cuttack-753 001 

Senior Post Master, 
Cuttack G.P.J. 
Cuttack-753 001 	 060 Respondents. 

By the Advocate 	- 	Mr.Ashok Misra, 
Senior Standing Coursel. 



In thi, 	 cninasriyarn H .RAJNDRA PRAS ?i ,?1JMBR( AI'1N.) 

Sethi, Sub Post Master, Alanahat, Jagatsinghpur, 

prays for a direction to be issued to respondent 

No.2 to disburse the residual claim amount of Rs,1QOC/ 

in respect of the leave travel undertaken by 

him during the year 1981. Briefly stated, the 

applicant, together with his family, travelled 

to Rishj]cesh and back (to Cuttack) in May 1981. 

Thereafter he submitted a claim to the authorities 

on 7th July 1981. In the normal course the 

case should have been settled within a reasoria1e 

time after deducting the amount of advance drawn 

by him. However, the same has not been so far, 

done nor have the applicant's subsequent 

representations yielded a fruitful resui.t. 

Hence this application. It is also revealed that 

at one stage the authorities had decided to recover 

the advance drawn by the applicant but the same 

was decided to be dropped. 

2. 	 The respondents in their counter- 

affidavit mention that there is no record of any 

claim having been received from the applicant 

. at all, and that since the claim has become very 

belated, no record is at all available at this 

_kstage because the prescribed period of their preservation 

Js long over. Shri Ashok Misra, learned Senior 

' Standing Counsel for the Department, alsc 

argues that the application is time-barred since 

the cause of action had arisen in 1981. 



-3.- 

It is seen that the applicant had 

duly submitted his claim to the Post Master, Cuttack G.L.3. 

on 7th July 1981. He has produced a document which 

confirms this. Subsequently he is also seen to have 

represented to the authorities with a requcst to settle 

this issue. Copies of such representations have been 

submitted in the Court and many of these seem to have 

been duly received by the respondents. Under the 

circumstances, it is not clear as to how and why 

this claim was lost sight of by the respondents for 

thirteen long years. It is, therefore, too late for 

them to invoke t -ie bar of limitation in this instance 

since it is noticed from the record that the inaction 

has been basically on their part and not due to any 

laches on the part of the claimant. 

Since,however, the relevant record 

is said to be no longer available with the respondents, 

the applicant shall now make a comprehensive representation 

giving all details of the journeys performed by him, 

supported by such of the documents or copies of documents 

which may be available with him. The same shall have 

to be accepted as correct by the respondents. It is 

possible too that copies of some of the accompanying 

documents 
mayinot 

 be available any longer with the applicant 
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since he had submitted the originals along with 

the claim. This being the situation, the claim 

of the applicant shall have to be settled on 

the basis that the statements are true or correct. 

The claim may be passed for payment within four 

weeks from the date of receipt of the applicant's 

representation by the respondent No.2 after observing 

the necessary internal administrative fornalities, 

5. 	 Thus, the Original Application is 

disposed of. 

(H.R3ENDVIAS IAD) 
NEI"IBER( TIVE) 
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A,N.Nayak.P.Li 


